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Title: Further combined discussion on Demands for Supplementary Grants (General) 2007-08 and Demands for Excess
Grants (General) 2005-06. (Discussion not concluded)

MR. SPEAKER: We now come to Item No.14, Supplementary Demands for Grants (General). [r24]Shri K.S. Rao.

SHRI K.S. RAO (ELURU): Mr. Speaker, Sir, I congratulate the hon. Finance Minister for keeping India as a destination for
investment by all the world nations. We know it very well that most of the multinational companies throughout the world
are giving first preference to India, having felt that this is the best place where they can invest their money in industry,
trade, business and in every other field.

Sir, there is another aspect. I also congratulate him for seeing that the tax revenue is growing.
MR. SPEAKER: Well, there will be no luncheon recess today; this debate will continue till 2 p.m.

SHRI K.S. RAO : The tax revenue is growing very impressively. There is excellent tax compliance with 85 per cent of the
assesses filing tax returns. Possibly, there is a change in the thinking of the assesses these days that they must pay the tax
and then make their money official. Particularly, the direct tax revenues are increasing by 43 per cent, which is a good
indication, thereby leading to a very robust growth in the economy.

12.56 hrs.
(Shri Mohan Singh in the Chair)

When it comes to the question of purchasing power, we stand very high in the world of nations. We are perhaps one of the
largest world economies. I am very happy that the GDP growth rate was 9.4 per cent in 2006-07. I am always optimistic
that with a little more effort, it can always cross the two digits.

Yesterday, my BIP friend, while speaking, appreciated that there is a GDP growth rate of 9 per cent during the tenure of
our UPA Government. But he was telling that it was very natural. If it were to be natural, I do not understand why it was
not so during the NDA Government. It had gone down to the extent of 4 per cent at one time.

Similarly, my BJP friend was referring to pension funds. He said that they used to pay 10 per cent during their tenure
and now it is being reduced. Every one of us is aware that by virtue of increase in the average living age of the people,
most of the employees now live longer than what they used to live earlier. Naturally, the burden on the Government is
going up. The burden on the Exchequer is going up year after year. So, without affecting the interests of the employees, we
have to find an alternative way. For that, the Government of India has already brought a Bill, and then referred it to the
Standing Committee where we discussed it. We felt that by giving it to the fund managers and putting adequate securities
for the funds, the employee will be benefited more than what he will by taking the 10 per cent guarantee. But then, as my
colleague said, there was difference of opinion in regard to this, particularly from our Left friends, because of which it could
not be decided. But this is very good even for the employees also without putting any burden on the Government. So, my
humble request in this context to our Left friends, is to accept the Bill and then bring it immediately so that we can pass it.
That is in the interest of the employees also.

In regard to the petrol prices, my BJP friend was referring that during their tenure they had dismantled the
Administered Price Mechanism. Now, in spite of the fact that the international prices of oil have gone up from 35 to 100
dollars per barrel, the Government of India is not increasing the prices. He found fault for that. Actually, till yesterday, they
were raising the slogan that the Government should not increase the oil prices. But now he found fault for not increasing
the oil prices. Possibly, he could not find means to make allegations on the Government of India in the coming elections in
Gujarat. He thought that the other way of making allegations is speaking about their not increasing the oil prices. This is
very surprising. I could not understand the rationale behind it. He also said that it is a fraud on the common man. Not
raising the prices for the common man particularly in regard to kerosene and cooking gas, is it a fraud on the common
man? Does it mean that raising the prices is not a fraud?[r25]

13.00 hrs.[h26]

I just want to understand this from my friend. He also said that the regime of the NDA Government was an era of plenty,



and now it is an era of scarcity. I do not know what is scarce in this country now. We have got everything available. If he
were to say that we have imported paddy or wheat, that was done during the regime of the NDA Government. So, such
occasions can come once in a way in any Government because of the nature. There may be some rains or may not be some
rains and because of which there can always be fluctuation in the production of food grains, about which we need not be
perturbed. The country has reached a stage of self-sufficiency in food grains. On that account, he cannot find fault.

Now, I come to the foreign exchange reserves. Now, the foreign exchange reserves have gone up to more than 260 billion
dollars, which is possibly one of the seventh largest in the world. That is a plus point really but my friend was finding fault
even on that.

Sir, possibly because he sits in the Opposition, he felt that it was his duty to criticize the Government. If that were to be his
motive, I can understand that but I do not find any substance in criticising the Government in this regard. Had he raised
some other points pertaining to poor or people below the poverty line or the farming community, I would have been happy
and even supported him but I do not find any substance in his criticisms.

The information, which was 7.4 per cent in April had been brought to 3.01 per cent in November. In spite of this hectic
activity in industry and flow of foreign funds into the country — it is really to the credit to the hon. Finance Minister — the
hon. Finance Minister is able to regulate and control the inflation to 3.01 per cent.

Similarly, the hon. Finance Minister had promised to the nation that he would bring the revenue deficit to zero over a period
of time. It is coming to that very soon. In regard to the fiscal deficit, he promised to reduce it to three per cent by 2008-09,
and I am sure that he will be able to keep that up. This is also the best indication about the national economy.

Now, I come to capital flow, which is 62 billion dollars. It is not in the entire year but between April and October of this
year, there is a capital inflow to the tune of 62 billion dollars and FFI to the tune of 17 billion dollars. What more is required
to show that the economy is flourishing?

Sir, in this context I wish to bring to the notice of the hon. Finance Minister some of the points which I have in my mind and
which I expressed time and again during my speech on several occasions.

Sir, the growth in agriculture is 2 to 2.5 per cent in this country. It has necessarily to be brought to four per cent. Now, the
agricultural sector is contributing about 17 per cent of the GDPF, and by bringing it to four per cent growth, the share of the
agricultural sector can go up to 35 per cent. That is essential because more than 65 per cent of the people are living in the
rural areas and most of them are depending on agriculture. Their income has to go up. Their purchasing power has to go
up. No matter how much development we have achieved and no matter how much growth we have achieved in this
country, it will not have real meaning unless it reaches those 60 per cent of the people who are living in the rural areas.
How will the rural income go up? Now will the income of the agricultural farmers go up? Firstly, the production per acre
must be increased. That is possible only when the hon. Finance Minister concentrates on giving more allocation to
Research and Development. The production of food grains in China, which has less cultivable area than what we have in
India, is to the tune of 400 million tonnes, and the production of food grains in India is only 209 million tonnes. [h27]But
this has to go up. So, my humble request to the hon. Finance Minister is to please consider it. He should not get satisfied
with the shooting up of the share prices with the Sensex moving up to 19,000 or 20,000 points. There is a terrific inflow of
money, and India has become a centre for investment. Everything is positive. But unless this growth, this boom, this
income, and this wealth generated, reach to the people living in the rural areas including the farmers and the farm labours,
it would not make any sense.

So, I want the hon. Finance Minister to concentrate in the coming years on agriculture, rural areas and the people living
below poverty line. I do not say that he has not done anything for the farmers. I do say and I congratulate him that he has
increased the credit to the agricultural communities, to the farmers from Rs. 75,000 crore to more than Rs. 2.3 lakh crore.
Similarly, the rate of interest also has been brought down from 12 per cent to seven per cent. I give him full credit for doing
all this. But having seen the plight and the problems of the farmers in the field -- I had made a request to him earlier also —
I am again requesting him that the rate of interest on the credit to the farmers must be reduced to three per cent; or even
brought to zero per cent after some time. There is nothing wrong in it. It is because, in three days when the share price
index had gone up, it was said in the newspapers that the market value of the capital of those industries have gone up by
Rs. 5.4 lakh crore...
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SHRI C.K. CHANDRAPPAN (TRICHUR): It is only on papers.



SHRI K.S. RAO : All right, it is on papers. Even on papers, their wealth has gone up. When the wealth has gone up to Rs.
5.4 lakh crore in three days pertaining to the industrialists, should it not be the same thing with the farmers?

MR. CHAIRMAN: For sugar mill owners, it is zero per cent.

SHRI K.S. RAO : Yes, Sir. I am limiting myself only to farmers and BPL families. Even to Self Help Groups, this has to be
done. I am sure, he would realize and he would take a decision to reduce the rates of interests further on the lending to the
farmers, farm labours , BPL people and Self Help Groups in the coming years.

Sir, I have seen the allocations made in the Supplementary Demands. I have been telling since 1985 in this House that I do
not find any reason as to why the Budget allocations must be made to the Economic Ministries, be it the Ministry of Civil
Aviation, be it the Ministry of Railways or be it the Ministry of Petroleum. All these Ministries must not be given any
allocation in the Budget. The entire revenue collected must be put on either education, welfare or on connected activities
for the benefit of poor people and the rural development. I can understand about the allocations being made to the Ministry
of Rural Development but certainly not to the Ministry of Civil Aviation. Why should allocation be made to the Ministry of
Civil Aviation? If a private corporate sector, who is purchasing an aeroplane and paying interest on it, and then also paying
tax to the Government could survive, why should not the Ministry of Civil Aviation run on their own? If they want any
money, they must raise the money from the market and then pay interest, but it should not be from the Budget resources.

While I am not against the Government support to the Public Sector Undertakings but those Public Sector Undertakings,
which are incurring losses in spite of getting package after package, should not be considered for such support regularly.
Suppose, a steel industry in the Government of India were to lose because of its inefficiency and if they demand and get a
package or permission to increase the price of steel, the real benefit is taken by the private sector because they work
efficiently and increase their margin. That is why I say that such industries under the Government should not be
encouraged at any cost. You can give them some powers. Suppose, if they are given money, they must ensure that their
industry runs into profit; then, they can allocate some profits to the employees or they can give more and more benefits to
their employees; there is nothing wrong in it. But continuously feeding them from the budgetary resource is putting tax on
the common man...(Interruptions)
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SHRI K.S. RAO : Sir, I have seen the allocation. The allocation made to the Ministry of Civil Aviation is Rs. 548 crore; the
allocation made to the Ministry of Coal is Rs. 127 crore; the allocation made to the Ministry of Commerce is Rs. 900 crore. I
can understand some allocation to the Ministry of Petroleum for some time, but even then, it is Rs.11,256 crore. Then, see
the allocation to the Ministry of Textile? Should it be a continuous process for decades together? In spite of a huge
allocation to the Ministry of Textile for decades if it runs into losses, should the Government go on providing such
allocations to them year after year? [r28] Is there no end to it? Shall we not put a full stop to that at some point? Sir, I
want the hon. Minister to think on this matter and do not waste the funds of the public on these industries and deprive the
poor people who are below the poverty line. I have been asking the hon. Minister that the entire BPL families in this country
must be provided with health insurance. I gave the statistics. It does not cost more than Rs.6,000 crore. All the families
must be provided with health insurance, and the burden can be shared by the State Governments and the Central
Government.

Now, today if a poor man were to go to the Government hospital anywhere in the country, he is not getting the right
treatment. In fact, he has been neglected. Even if he were to be at the stage of dying in another one hour, no doctor is
coming and looking at him. If he wants to go to a corporate hospital, he cannot pay. So, what is his situation? We have to
take care of him. He will also be working right from the age of 10 or 12 and up to the age of 65. When he had been
working, he could not save even one rupee either to purchase a house site or construct a house, while the wealth of the
industrialists like Ambanis is going up from Rs.1 lakh crore to Rs.2 lakh crore in one year. How long should it continue? Sir,

60 per cent of the poor people remain in debt for ever and then they go on selling their land year after year, acre by acre
while these people are making money by lakhs and lakhs of crore.

How much disparity is being created between a section of the poor and the rich? How long should it go? How can there be
peace in this country? Over a period of time, we blame the Naxalites; we blame the terrorists; and we blame all these
people. But we must go into the genesis why all this agitation is coming. It is because the disparities are very vulgar, too
much. That is the reason why this entire situation is coming. So, while appreciating the creation of wealth, which is
basically to be done, we must also ensure that this one reaches the common man also to a reasonable extent. It is not that
everybody must be equal.



Now, in this context, I would like to say about the Minimum Support Price fixed for the agricultural products. What is the
mode of fixing the price for the industrial products? While fixing the price of industrial products, if you were to take 80 per
cent of the loan from institutions, the interest paid on that 80 per cent is loaded into the cost of the products and for which
year of 20 per cent of investment, he is taking profit on it and then he is charging for his own services rendered. His wife,
himself, his daughter and every member acts as a Director. All those things are loaded into it. Over and above that, the
share value increase and all these things are added to that.

While in the case of a farmer, the method of calculating the Minimum Support Price for paddy, they take only the
inputs' cost into the farm cultivation, that is, tilling the land, raising the seedlings, plantation, cutting and then taking the
produce to the house plus nominally Rs.3,000 per acre. An acre costs Rs.3 lakh or Rs.4 lakh or even Rs.10 lakh in certain
areas. If you were to pay even six per cent per acre, he must pay Rs.20,000 on interest alone. Why is this different method
of fixing the price adopted in the case of farmers?

We have asked recently when the paddy price was fixed. Even in that context I appreciate the Union Government because
during the NDA's Government, in nine years, they have raised the price of paddy by Rs.180 only. In three years of the UPA
Government, we have raised the price of paddy up to Rs.185. So, in comparison we have done well. But we must go to the
root cause and then see whether it is still reasonable. So, I humbly request that not only for paddy but also for cotton,
maize, groundnut and almost for all the agro-products, while fixing up the price, it must be done on the same pattern as
the Government is doing in regard to the industrial goods.

Sir, I will take two or three minutes more.

Similarly, now, today how can a poor man in a village come up? We agree that once again he has allocated good money for
Sarva Shiksha Abhiyan to see that the drop-outs are reduced. Our observation is that if 100 people were to join the primary
schooal, by the time they go to the college, only six per cent goes.[m29] That means the drop out rate is 94 per cent. Why is
it happening? A poor man says that instead of sending his child to a school, if he were to send him to the field, he can get a
wage of Rs. 50 or Rs. 60 whereby his income is increased. In the net effect, the child is remaining without getting
education. So, they are providing the funds. What kind of education are we giving to them? We are giving them education of

10t class, 12th class, and intermediate, and by the time, he completes his BA or MA, he does not have a job. So, once
again, the situation remains. So, my humble request to the hon. Minister is to please do it on a war-footing and see that

vocational education in the country starts from 8t class. If a boy, be it from poor section or middle class, were to be
trained in a profession in which he has got some interest and if he were to learn and acquire skills in that profession, by the

time, he completes 12t class, he must come to a stage where he will acquire self-confidence and the skill, on which he can
depend on his own either for self~employment or for getting employment. So, I am saying that this require immediately
allocating funds for giving skills to all the people in the rural areas in one sector or the other by which their lifestyle can be
improved.

The poorer sections have got a lot of patience in this country. All that they are asking for is food grains at a subsidised
price, then shelter, a permanent house, then healthcare — we may put some limit to take treatment from the hospital of
their choice — and finally good education. Can we not provide these things? Is it not the duty of the Government?

Similarly, for old people, I am happy that the other day, he started Indira Gandhi National Pension Scheme and without
putting a limit to it. He said that there was no limit of the money and any number of people can come in. I am very happy
about it. I had been asking for it for a long time. Let him not restrict the number and let it be anybody from a below the
poverty line family. If he crosses 65 years, he must be provided this pension. I would request the hon. Minister to allocate
more funds to such schemes than to the economic Ministries.

I support this Bill and while supporting it, my humble request is that these points should be taken care of.

SHRI P KARUNAKARAN (KASARGOD): Sir, I support the Supplementary Demands for Grants (General) for the year 2007-
08 presented by the hon. Finance Minister. Sir, it is true that any Finance Minister has to come with the Supplementary
Demands and there is nothing wrong with it because no Finance Minister can understand what expenditure we can take in
the near future or in the coming year.

Yesterday when my friends belonging to NDA spoke, they said what they had done was not being followed by the UPA
Government. The UPA Government came with the popular verdict and it was against the policies of the NDA Government.
So, there is no question of following the norms or steps taken by the NDA Government. So, the UPA Government is to take



steps according to the National Common Minimum Programme adopted by it in the beginning itself.

It is true that there is high growth rate of above 9 per cent and it is also true that we have been able to check the inflation
rate, but I could not understand one thing that while we have such a good growth rate and we are also able to check the
inflation rate, these factors are not translated into the experience of the common people. That is the main issue that the
people now face.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): The issue is governance.

SHRI P. KARUNAKARAN : So, we have to think about it because I think that the discussions — we have to approve the
Supplementary Demands — may give some more facts, especially in the economic situation beyond these facts and figures.

There are a number of Government surveys and international surveys with us. You see that there are about 146 million
people in the world who are suffering because of malnutrition. It is sad to say that 57 million are in India. Sir, we are at the
forty seventh stage. We see that in Africa, it is 33 and in China, it is 9. When we see the growth rate, at the same time, we
are not able to see these realities in the lives of the common people. As per another survey, 72 per cent of the rural people
are suffering due to lack of better drinking water. [s30] It further states that 75 per cent of the people are living in small
huts where there are no facilities; 55 per cent of the Indians do not have enough land; and 33 per cent are illiterate. I am
highlighting these figures because we say that there is high growth rate and low inflation rate and it is true, but we are not
seeing this being translated in the lives of the common people. Six crore people have a monthly income of only Rs. 322, and
those are considered below poverty line. Therefore, we can imagine the situation being faced by the rural people in our
country.

The NDA Government and the people from the NDA side were speaking about 'India Shining'. I do not say that no change
has been brought about in the situation in this country by the UPA Government. Of course, there are some changes that are
visible, and I would like to give some more details of it. The World's Billionaires Report brought out by Forbes mentions
about 946 billionaires. We can be proud that 36 of them are from India, and 14 of them have been enlisted last year.
Therefore, on the one hand, we can see that there is high progress, but we also get to see the stark reality when we go to
the villages and see the rural people there.

Now, I would like to talk about the life of the common people. The main issue that is being talked about nowadays is price
rise. We are still not in a position to control rising prices of rice, wheat, sugar, pulses, vegetables, cement or metals. I do
not know the reason for not being able to control the price rise. We have got some suggestions regarding this issue, and
the Government has to think over it. We had made these points during the discussion that we had last time also. Firstly,
there is failure in the food policy. I am saying this because the Government has to procure grains whether it is wheat or
rice from the market. But we find that big companies like Reliance take away the food grains, and fill their godowns with it.
Hence, we are faced with shortage of food grains.

Secondly, there is failure in the PDS. Our experience in Kerala shows that price rise can be controlled to some extent with
effective implementation of the PDS. But the PDS can function properly only if they get sufficient quantity of food grains.
The States are getting very less quota of food grains in relation to the classification of the APL / BPL card holders in the

States. As far as the State of Kerala is concerned, it is getting only 1/3™ of its quota because of this classification issue.
Therefore, I would request that the PDS has to be strengthened. If the people can get the essential commodities through
the Maveli Stores or the Neethi Stores or the Fair Price Shops (FPS), then to some extent they can get the essential
commaodities at a reasonable price. Many of the major items were taken out during the NDA regime. I would request the
Government to strengthen the PDS. This can only be achieved if we prevent hoarding and black-marketing. I feel that we
have to take these points into consideration when we talk about controlling price rise.

I fully support and agree with Shri Rao's views on the issue of agriculture. We have pension scheme in every sector except
for the farmers. The farmers have no confidence to go to their fields because they have to face drastic fall in prices of their
produce, low productivity and various diseases that affect their produce. We want to encourage confidence among the
farmers. Hence, I would suggest that there should be a pension scheme -- as is there in other sectors -- for the farmers in
order to achieve this objective, In Kerala, we have formulated such a scheme costing about Rs. 200 crore, and the
Government of Kerala has requested the Central Government to give an assistance of Rs. 100 crore in it. Therefore, the
issue of the farmers has to be taken up seriously.

I also fully agree with a point made here that the procurement price must also be considered. There is an increase of Rs.
150 in wheat. We really congratulate the Government for taking this step.[r31] At the same time, such importance is not
being given to paddy. This has to be taken into consideration.



In the committees, there was discussion about providing preservation facilities in rural areas, as far as perishable goods
are concerned. Nearly 30 per cent to 35 per cent of perishable goods like potatoes, vegetables and fruits are lost due to
non-availability of storage facilities. To improve the storage system, the Government has to allot some more money
because we need storage facilities in the villages, and it is not possible for the farmers to create storage facilities as they
do not have the necessary financial support.

The Swaminathan Committee has suggested some clear plans for Kerala, especially for Alleppey and Kuttanad. They have
suggested to the Government to allot Rs. 1824 crore for this purpose, but no action has been taken. I would request the
Government to take the necessary steps immediately.

As far as our country is concerned, on the agriculture side, there are problems relating to cash crops. In my State, it is true
that the major income comes from these cash crops. It is so for not only Kerala but for entire India because the
Government earns a lot of foreign exchange. If you look at the figures, 90 per cent income comes from pepper; 83 per cent
income comes from rubber; 56 per cent comes from cardamom; 46 per cent from coconut; 26 per cent from coffee; 12 per
cent from cashew; 7.5 per cent from tea and 2 per cent from areca nut. This means that the cash crops have become a
major source of income for the States, and they also contribute to some extent to the Central revenue. At the same time,
we see a drastic fall in the prices of cash crops like pepper, tea, coffee, areca nut, etc., excepting rubber. It is to some
extent due to the import policy of the Government. Earlier, the price of one quintal of pepper was Rs. 21,000 in Kerala, and
now it has gone down to Rs.7,000 or Rs. 8,000. Similarly, the price of areca nut per kilogram was Rs. 160, and now it has
gone down to Rs. 50 or Rs. 60 only. Some steps were taken by the Minister of Agriculture with regard to coconut. Some
policy decision was taken in that regard. However, the fall in prices is due to the policies that are being adopted. These are
all issues where the Central Government has to take necessary action.

Of course, we cannot fully disapprove of imports. At the same time, restrictions and qualitative control should be there.
Necessary steps have to be taken by the Government.

There are strong protests by the retail traders throughout the country. There are nearly 5.5 crore people who are doing
retail trade and the number of dependents on them is much more. They should not be abandoned, and the Government
should come up with some legislation for monitoring or supervising them. We are not able to take any action because there
is no low. That step has to be taken by the Government.

There was a discussion with the Civil Aviation Ministry. In Kerala and also in other sectors, Indian Airlines and Air India
have taken on some additional routes, but the charge on fuel which Indian Airlines and Air India have to pay is higher. I do
not know why Air India or Indian Airlines should suffer. This duty should be taken away or the charges should be lowered.
We have been demanding that for a long time.

I admire the fact that some positive measures were taken by the Government in the last two or three years, as far as my
State is concerned. However, I am said to say that public sector investment in Kerala is gradually reducing. [r32] It was 2.9
or 2.8 earlier; then it was reduced to 2.2 and 1.9.

Planning Commission says that education, health, housing and other sectors in Kerala are in a better position and so
Government investment in those sectors can be less. It is true that in these sectors Kerala has made much progress.
However, Kerala needs assistance in higher education, health, security and judiciary sectors. New diseases like
Chikungunya are occurring and cancer cases are on the rise. Kerala has a long coast and it requires special financial
assistance for the security of its coast. Modernisation of judiciary is the need of the hour. I, therefore, request the
Government to provide more assistance to Kerala.

Norms of some of the Central schemes need to be changed. Implementation of NREGA is an issue which we have to look
into. It is a very good scheme. However, norms of this scheme apply equally to all the States. In India we have different
States belong to different categories of development having different features. Therefore, there should be some flexibility in
the norms for implementation of this scheme. The Government of Kerala has suggested that construction of houses by BPL
families should also be allowed under the scheme. That is not allowed under the scheme now. If that is also allowed, that
would be of assistance to the people.

PMGSY is being implemented for construction of roads in rural areas. Under the scheme, norm for the width of the road is
about eight metres everywhere. The density of population in Kerala is very high. So, it is very difficult for the State to take
up projects under this scheme. So, changes have to be made in the norms of this scheme also so that it can be really of
assistance to the people.

Finally, I would like to raise the issue of pension for freedom fighters. I have raised this issue sometime earlier also in this



House. We are entering the 61 year of our Independence. However, we see that a large number of our freedom fighters
are not getting the Central pension. The Central Government has identified as to which are the struggles that are to be
considered struggles for this purpose. In my own State there were many struggles like Punnapravayalar, Kayyur, Karivallur,

etc. There are many other struggles like Telangana, Thebaga, Goa, in other parts of the country. On the instruction of the
Central Government, the State Government had constituted a Committee at the State and District levels which monitors,
screens and decides as to the people eligible for this pension. The State Government takes a decision based on that and
releases pension to them. We demand that the Central Government should also follow that decision. If those people go to
the High Court, they may get their pension. But it is not possible for them to do so as most of them are old and sick now
and some of them are not even alive now and are being represented by their relatives. When we come here, the officers,
not the Ministers, ask us to produce a certificate. How is it possible to get a certificate about something that happened in
19437 If the Government can take a decision based on this and release pension to those people who are drawing pension
from the State Government, it will be of immense help to them. That is a long pending matter which needs to be resolved.
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SHRI M. SHIVANNA (CHAMRAJANAGAR) : Thank you Chairman Sir, I am grateful to you for giving me an opportunity to
participate in the discussion on Supplementary Demands for Grants (General) 2007-08.

Sir, farmer is the backbone of our Indian economy. This is being said by the Government for the last 60 years. But
unfortunately, the condition of the Indian farmers has not improved. Our Hon'ble former Prime Minister Shri Lal Bahaddur
Shastri Ji has given a slogen "Jai Kissan Jai Jawan", but the farmers in India are born in debt, live in debt and die in debt.
Sir during the 16t century A.D. there was a great poet Sarvajna in Karnataka, who said "Agriculture is the best education
than all other education systems". But today farmers are being neglected. As a result, farmers are committing suicides at a
large scale. Being the son of a farmer, I know very well about the plights of farmers. I can understand their problems very
well. Therefore, I would suggest some important steps and I also request the Hon'ble Finance Minister Shri P.Chidambaram
Ji to consider these in the next Budget.

)] Farmers should be provided easy loan from time to time.
i) Quality seeds should be made easily available to farmers.
iii)  Appropriate information should be provided to farmers about alternative crops.

iv)  Remunerative prices should be given to all agricultural products.

If the Government take up these steps it would be of great help to the farmers, who are feeding the whole nation.
Farmers can be rescued from committing suicide.

Sir, during the period 1993-2003 about 1,00,248 farmers have committed suicide. It was the highest number in of
suicides the world. The centre should come forward to check this menace.

* English translation of the speech originally delivered in Kannada.

Sir, sugarcane growers get only Rs.800/- per tonne of sugarcane. This is a very meagre amount. That is why I urge upon
the Government to fix Rs.1,600/- as M.S.P per tonne of sugar cane. M.S.P. should also be fixed for milk, silk, wheat and
other agricultural products.

Sir, milk is being sold at only Rs.13/- per litre, whereas one litre of Bisleri water is being sold at Rs.16/-. In the same
way potato is being sold at Rs. 10/- per Kg. whereas the price of potato chips produced by multinational companies is Rs.
200/-. Wheat is being sold at Rs. 15 per Kg. but the price of one Kg Biscuit, is Rs.80/- which is a by product of wheat.

Sir, what a great irony it is? It is very unfortunate that the Government is not looking into these anomalies. All
possible steps should be taken up to rescue the farmers form destruction. The Government should understand that the
progress of the nation depends upon the progress of the farmers.

Sir, as far as Sarva Shiksha Abhiyan is concerned, thousands of crores of rupees is being spent by the Government of
India every year. But the Government has failed to bridge the gap of literacy rate between Scheduled Castes, Scheduled



Tribes and other communities. The situation is not much different as far as women education is concerned. Women literacy
rate is very low in the country. only God knows when this gap can be abridged. I hope the Hon'ble Minister in his reply
would give satisfactory reply to this problem. I would site an example. Sir, Shri D.M.Nanjundappa commission has identified
32 talukas in Karnataka as backward. 10 out of 32 taluks are identified as most backward taluks. I would like to know from
the Hon'ble Finance Minister what conerete steps are being taken by the Government to develop these backward taluks in
Karnataka.

Sir, as far as to Software Industry in Bangalore is concerned, 35% of the total software production of the country is
being exported from Bangalore alone. It is a matter of great concern, that these software companies are moving out of
Bangalore due to lack of infrastructure.

Kempambudi lake, which was constructed during the regime of Shri Kempegowda, Alsur lake, and other hundreds of
lakes in Bangalore are desisted. As a result, capacity of these lakes has decreased. What is the fate of these lakes?

Roads, in Bangalore are in a very bad shape. The cases of road accidents increasing day by day. At least five people are
being killed in road accidents every day in Bangalore city itself. There is acute shortage of drinking water in Bangalore. Power cut
has become a routine problem allover Karnataka. In such a pathetic situation software companies are moving out of Bangalore.
For instance "Apple" a software company has already moved out to United Sates of America. At this juncture if the Government is
not coming forward to extend financial support to develop the infrastructure in Bangalore it would loose its importance.
Therefore, I would like to know from the Hon'ble Finance Minister the measures taken up by the Government to improve the
infrastructure in Bangalore. This is very urgent.

MR. CHAIRMAN: Okay, you can lay your speech.
SHRI M. SHIVANNA : Okay, Sir. Thank you.

*Sir, my constituency, Chamarajanagar is one of the most backward districts in the country. My constituency is
lagging behind in all respect as far as development is concerned.

Therefore, my humble submission to the Hon'ble Finance Minister to consider the following genuine demands related
to my constituency. They are :-

i) There is an urgent need to set upon Indoor Stadium, in Chamarajanagar.

i) Shortage of Doctors and Nurses is there in the hospital in Chamarajanagar. This aspect should be looked into
immediately.

i) One Central university should be established in my constituency Chamarajanagar.

*a€|* This part of the speech was laid on the Table

iv)  Shri Male Mahadeshwara Hill is one of the great pilgrimage centres in Karnataka. Everyday thousands of devotees
are visiting this famous hill temple. But there is no development is taking place here. Therefore I would like to
know from the Hon'ble Finance Minister whether he would take steps to provide more funds for the development
of this famous hill temple. With these words sir, I thank once again for giving me this opportunity to speak and
conclude my speech.*



MR. CHAIRMAN: Now, Mr. Minister.

SHRI P. CHIDAMBARAM: Is there no other hon. Member to speak? Are there no more speakers?
SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, I want to speak.

MR. CHAIRMAN: I have to finish it by 2 o'clock.

SHRI C.K. CHANDRAPPAN : But we were told that it will be completed tomorrow.

MR. CHAIRMAN: No. At 2 o'clock, we will have to take up some other business.

SHRI P. CHIDAMBARAM: Sir, if he wants to speak, please give him a few minutes.

MR. CHAIRMAN: Okay, Shri Chandrappan, you may speak for a few minutes now. [h35]

SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, when the discussion was opened by Shri Swain from NDA, he said that when
they were ruling their policy was a policy of plenty. Probably he was thinking of presenting that India shining slogan again.
From the Government side Shri K.S. Rao spoke. He spoke of the GDP growth, the efficient tax collection, robust growth of
economy and all that. When you look at certain realities, how the Government is going to answer them is an important
thing.

Qur criticism always about the UPA Government is that they have not faithfully implemented the Common Minimum
Programme. Take for example, the newly elected General Secretary of Congress submitted a memorandum to the Prime
Minister demanding that the Employment Guarantee Scheme should be implemented all over the country. We were all
demanding it during the last Budget Session also. The Finance Minister said that it will be done gradually because of the
financial constraints. Once the Congress General Secretary submitted a representation to the Prime Minister, then came the
announcement that all over the country it is going to be implemented. If the Government is serious about it, I welcome that
but I do not see any reflection of it in the Supplementary Demands for Grants.

SHRI P. CHIDAMBARAM : The announcement was that remaining districts will be taken up from 15t April, 2008.

SHRI C.K. CHANDRAPPAN : You will do that from 15t April, 2008. That is good.

SHRI P. CHIDAMBARAM: When we introduced it in February 2006, it was to be implemented in 200 districts. Then we

extended it to 130 districts. Remaining districts will be taken up from 15t April 2008. There is no contradiction in what we
have said. It will be done in a phased manner.

SHRI C.K. CHANDRAPPAN : So, it will be there in your next Budget. To that extent it is okay.

After all, what is the growth? Is it reflected in GDP alone or the rise in the stock markets? It can be assessed in many other
ways. In the morning a question was answered on the Millennium Development Goals. India is a country and we are all
proud that it has achieved 9.2 per cent GDP growth. I wish there is two digit GDP growth, as Shri Rao was wishing for. The
Prime Minister has repeatedly pointed out that until and unless we get 4 per cent contribution to the GDP by the
agricultural sector this shining growth will perish. If you look at the Budget as a while and the Supplementary Demands for
Grants, you do not see a very conscious effort being made to make the agrarian sector strong. Yesterday, I was reading the
agricultural policy published by the Agriculture Minister. About 60 per cent of our people depend on agriculture.
Swaminathan Committee recommended a number of things. He recommended a draft agrarian policy based on which the
Cabinet has approved the Agrarian Policy Statement made by Shri Sharad Pawar [R36] Now, one of the key
recommendations of Swaminathan Committee was that the peasants should be provided agricultural loan at four per cent
interest. The Government has not taken any steps so far to achieve that.

I was reading an economic article wherein the writer wrote rather sarcastically that the dream of 1.1 billion poor in India is
to become a cow in the next life in the United States because they spend two dollar a day on a cow. Here we have one



dollar a day as income. Around 1.1 billion people are having less than that income. So, we have to address how those
people could be given a better life rather than looking at the glamorous figure of the GDP growth and at the billionaires who
are growing.

In the last Session, there was a big criticism of inflation which was going out of control. Now, inflation is under control. But
how has it been controlled? It has been controlled by importing everything. Now take one case of import. Liberal import of
palm oil has been allowed. Palm oil means what? All the South Indian States produce coconut and especially Kerala
produces nearly 60 per cent of the coconut in the country. The price of coconut has fallen to a level of less than Rs.3 a
coconut as palm oil import is going on merrily. In that way, if you control inflation, how does it help the people? The
inflation should be controlled by taking measures so that people could be benefited. Here what happens is that inflation is
reduced and edible oil shortage has been arrested by importing palm oil in a merciless manner. You are bringing millions of
farmers into conditions of poverty.

MR. CHAIRMAN : Please conclude now. You have already taken ten minutes and you assured me that you will speak for five
minutes.

SHRI C.K. CHANDRAPPAN : Sir, I would have liked to speak more but anyway, I will not take more time.

So these are certain things which I would like to bring to your notice. Yesterday, we were meeting the Minister of Civil
Aviation and it was mentioned here. I was surprised to know that on aviation fuel, the Air India has to pay a tax which is
not being paid by the foreign airlines which are flying in the same route. They said that due to this tax, they are losing
Rs.200 crore.

SHRI P. CHIDAMBARAM: Which tax are you talking about?

SHRI C.K. CHANDRAPPAN : You must be knowing it. That kind of discrimination should not be there between our public
sector undertakings and foreign companies. Again the burden goes on those poor people who are working abroad. They are
sending foreign exchange which the Finance Minister always finds convenient to keep so that his economy is set in balance.
Let me say that our people who are working there — some of your people are also there — are penalised because Air India
is charging more. If you want to have the tax, other companies should also be taxed. There should be equity when you are
dealing with such things.[R37]

Sir, keeping in view the constraints of time I would like to conclude my speech here by saying that we support the Budget
but would like to request the hon. Finance Minister to be more concerned about the problems of the common people of this
country.

off forsrr oot (a16): #@lGy, aiferf¥e serarll & a1t (memea) ad 2007-08 & aik 3 i 21 2@l &) @3 [igrer Ac=il of smeft arT Agar b
el 2xdt 3 aga & el wsA g8 3 A wferuer sofl ara o argen 6 it 8 3 Rpeorr forder muor aGrEn &) M1 SIdi 3 @RAr 3, Py
Ytel 391 3) Agol A AdI-2 U2 Af¥en sfofareil Bt aAdt yraa &t st &) amu swpplcor oft et 2 3 sl freran oft &) oftr grey 3t
feperot fordel @GN 3iiz 33 ASEIR @I fepdell Astol 831, bl dlol-wlet 2t Alsiene &, it T amu et 28 8, 33 fba Fu 3 T wen asa
&) 3Ahl 3 e fAffad caazen @0l ol 38 &) e} Sft Sa 3ol Siard &3i, Al i argen o6 ol HET I 513 2ol 34,

912 BT TR I P 2 32 Pt w2 @erar aai adl 8 3l adl-ash Asione ool H ara @dl siet 8, cifdpor Asenz ANf¥efes St wr o
AIf3E &I, d& 314 1P oldl g3l &) I Atchldicst fFaigt s & o2 3 &, Al 3 D St DM oldl g &, 308 B0l & 1w Al ol DA Pl B fere
311U <RI 3ol ol 38 &7

&A1Y gor Bl Biard grarar aan 2, A8 A1 ool oilold &) oI ol ecler siara 40 yferera Biarg erarar aaré ol 2 s e Sid s 3 ol a6
graren 20 gferorea &t 3 Sor & Riard grarar adoft e o1l adsft ar Reroft agsft, a=ilifls ag Sor are i 3ars @1 Jor 3 v aw Jor & orfea i
a1 3t @ it gt W 91 I vep asT B Axs A IR Al &) AR RBR ALIS DI Seldl A6l ST & 3l 32 ABR @6 A SISIAT &1
8, dga el A e ael 38 & b [, 312 ygor 32 slurel 3 ardi &1 o 28t 8 3k aig @1 die? Aolsmic sdoll S @ar A e Sir Adben fop
IR fdeR 1 selrdl di6 A T AbaN| di6 3R IS R fder & & e ol 8, afdm uy Sor &I Je=n &) &2 Alcl o/ a6 3! &, el
il @1 oIS Sidl 8, Shor-oftaat &t gifer 2t 3 snuor aiferi¥e smjgreil & Sit arsl 3xf &, 3331 31U 531 fw=T U2 wlol AT DA B0l S 3E 3 TG
&4 3UA Slleloll Ala 37

13.58 hrs.
(Mr. Speaker in the Chair)

dore 91fdr 1 aat aga Al 2, sa Jor A arxdl vevs Spfter d@ore 3) & s AWK Strerenr ared & 5 Rl dore Swefter @Y B Msr gorren
oRI? 3Gt & arg A 3@ am oft G2 xrcd fpen srm 3, 333 Foeroft d@orR sweftor @ Pt =Nowr gorren srn? a@iifds sa Adrsid & b ot oft oIS
Sl 3112 DT 3UP U oldl &) Adie IdR fraseiize uz odbl gé & 3 a1 arddl &l nudbl faeaefier ®rRer 38, s &, 3 36! ad)



safere S| 3y Sard ol & fére 3me aRiifts & Sieten arcel i Ser @1 asT uerlen, PRl 3 4R serml, St Pt Ao geIRI S JAbdr
Aot aet oft st B are oidl @ont & Safds g Ta1 sUT & 2@ &, 3@ U fbcrenr @i e & 3liz wlel A1 wie &Gz A @ P s
gottol & fere @2 33 &, 3 3nud gor A« @l B ar¥ A Sioron argen? sl fad aaf g€, A serer aat ol ©d A el ara A W argan

18.01 hrs.



